CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH: NEW DELHI

=,

AL ROL1T79 of 2002
IN

O.A, No.335 of 2001

pa ]

This the 3rd day of February, 2003

Hon’ble Smt. Lakshmi Swaminathan,4V1ce Chairman (J)
Hon’ble Shri S.K., Malhotra, Member (A)

Vijender Kumar,
S/0 Shri Jai Singh,
R/o 2362, Bawana Road,
Delhi-110040.
... JARETicant
{By Advocats Shri Davesh 5Singh with Shri Amit Rathi)
Versus
1. The Chief Gscretary,
Govt., of N.C.T. of Delhi,
Dalhi Gecretariat, I.P. Estats,
New Deihi.
2. The Principal Secretary. (Services),
Govt., of N.C.T. of Delhi,
Dsihi Gecretariat, I.F. Estats,
New Delhi.
3. The Director,

U.T.C.6. {(Training)

Govt, of N.C.T. of Delhi,
Institution Area, YViswas Nagar,
Shahdara, Delhi-110032,

. 0. RB8poNdents
(By Advocate : Shri George Faracken)

ORDER (QRAL)

omt. Lakshmi Swaminathan, Vice Chairman (J)

we have heard GShri Davesh Singh, learned

counsel for review applicant in RA 179/20072 and MA
1762/2002, which has been fited by the review
applicant for condonation of delay 1in filing the
review application. Wwe have also heard Shri  George

Paracken, learned counsel for respondents.

2. In MA 1762/2002, two main grounds have besan

taken by the review applicant praying for condonation

of delay in filing the review appiication, namely, &+




firstly, that he had sariier made a mistake in filling
the application form for applying for the certified
copy. of the order in the present application i.e. 0A
935/2001 by applying .wrongly for the order in QA
far as this ground is concerned, we do

985/20071, A

o]
~

agree with the contention of the learnsd counsel for

the respondsnts that this ground cannot be accspted as
it only shows carslessness on the part of the
applicant. The sscond main ground in the MA is  that

the applicant’'s fTather met with sericus injuriss in a

[ PR T=1 P | - - o £ - sidm = . {- - - »
Bus accident on 4.5.2002 for which he has annsxed

cartain medical papers from thres ditfersnt hospitals.
We also note that there is some discrepancy 1in the

ages mentioned  against thes name of Shri  Jai  Singh

stated to be the fathsr of the applicant 1in ths

3. The Review Application has been T1iled on
17.5.2002. We notse from the copy of the order of the

order was ready on 7.5.2002 and on the same date, the
ned by the Section Officer (Judl.), CAT,

New Delhi. In the circumstances, wa are unahbls to

ol dalay of =six months in filing thea review
application Dbeyond the permissible pericd of 30 days

which e&xpired on 4.5.2002, as this Review Application




(3}

4, Taking 1into account the totality of the facts

1762/2002 praying Tor condonation of delay in filing
the Review Application on the grounds mantioned by the
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h Singh, lsarned
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. In RA 179/2002, 5Shr

ounssl has submitted that the provisions of sub-rules

)

3) and {(4) of Rule 14 of the CCS (CCA) Rules, 1985

—

have been viociated. He has submitted that thess
grounds which have been taken in the pleadings, have
ot been dealt with by the Tribuhal in the order dated
4.,4,2002. He has, therefore, prayed that RA may be
1lowed and OA may be reconsidered on merits, This
has been opposed by Shri George Paracken, learned

vts  that reading of ths

]

counssl for the respondss
Tribunal’'s order dated 4.4.2002 in OA and partibu?ar?y
paragraphs 2, 5 and & show that the relevant materials
on  record have been perused by the Tribunal before
assﬁng the judgement/order dated 4.4.2002. He has
submitted that no grounds have been made out 1n  the

raview application warranting allowing the Revisw

g. We have given our anxious thought to the
contentions of the review applicant. We have read and

read the order dated 4.4.2002 passed in 0A, 1in
which one of us (&8mt, Lakshmi Swaminathan, Vice
1150 a Member. 5hri Davesh S5Singh,

PR e oo U P = — ~ . 4 NP
sarnsa counse] has als0c referred to the |mﬂdgﬁcd
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